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CINTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH,: JABALPUR
Original ‘licatiq.". No, 153 of 200
Original Zpplicatio: No, 147 of 2003
Original canic. No, 148 of 200
Origina] icatic: No, 150 of 2
Origina 4pplication No, 151 of 2003
-Original dcation No, 152 of 2003
Jabalpur, this the 10th day of February, 2004
. Hon'ble shri MePe Singh, vice Chairman
¥ Hn'ble shri g, Shanthappa, Judicial Memper
1. Original jpplicaticon No. 153 of” 2003 -
Smt, Nisha Naiqi, W/o, shri
S.N, Naian, Aged abaut 6 years_
Postal ASSistanF, EFPO Raipur,
R/o, Ravenphata, /25 Radhe Soai
Nagar, Raipur, Chhattisgarh, ses  &pp dicent
. | 2. Original Applicaticn Nos 147 of 2003 -
‘ 2\ P\d’"j“'"/“/é;{pt.‘ vandana bDalal, W/o, shri
;. & f-‘.vg:ant Dalal, igeq about 55 years,
f RN 1 stal Assistent, Tatibandh, P,
| é + .+ Raipur, R/o, Rohinipuram, PgrT
: ' , ‘,‘::P.Lot;;N’b. 21, Raipur, Chhattisge :h, +s+  fpplicant
N riginal jpplication No, 148 of 2003 -
Geety Nangi, W/o, sShri . )
Nangi, ZAged apoyt 58 years, . o
Sorting aAssistant, HD (RMS), Ra:pur,
R/o, Postal Complex, C-4/15, Tikrapara,
Raipur, Chhattisgarh, sse  dpplicant
4, Criginal zpp_:]___j:gg_gion No, 15 of __22_0_ 13 -

lu, Uma Ranj sanyal, D/o, Shri
SN, Sanyal, aged abcut 53 years,
Postal aSsistant, Hpo Raipur,
R/o, Behing Dhubha Dheri Manair,

fukri para, ubhash Nagar, Hear
4anjana Box, Raipur, Chhattisgary,, _ *ee  fpplicant

At iy o i

5. g{.gginal__.ipglication_ﬁ&. 151 of 2003 -

Ko, Kamla Banjari, D/o, Late 3hri
5o Ram, ‘“ged dabout 53 Years, Festal
assistant, Hpe Raipur, R/o, tcu
adarsh atta Chav.}d:i, Raja lalap,

Raipur, Chhattj Sgarh, *ee  ioplicant

G Criqg_ip__a_;_ spplication lig 152 of 2002 -

Smt. Shapdn lygary, Wo, shri Sa azez,
“ged about 53 years, rosta) aSs‘gtant,
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HPO Raipur, R/o, Raja, Talap, Nooranj
Chowk, Raipur,‘ Chhat_tis'garh‘. *ee  Applicant _
(By Advocate - Shri g, Ganguli o behalf of gnry M, sharma
‘ in all the Oas)
| Ver Sus
=
i, Union of India, Through
Secretary/Director General of ‘
Post Offices, Department of ’ .
Posts, Centraj Secretari:;t, \
North Block, New Delhi, R
N = o * . o C“
2, The Chier Post Master Geeral,
Chhattngarh CGircle,
aipur - 492 001, soe f@ﬂ&@-‘i@?&é
in_all the
Les
(By advocate o Shri op Hamngeo ¢ or the Tespoendents in Ofss
Nos, 153/2003, .1.52/2003, 151/2003 and 154/
2003, ang
shri p, Shankaran fop the respongents in
Oas Nos, 148/2003 ang 147/2003)
Commen 0 R L E R__(O::a_l_)_ i
LBy AlePo i gh, Vice Chairnmn_ - R
Since the issue involyeqg in all the C35es is copmen .
. and the facts and the grounds Faised are iaentical, for thd-
Sake of cnvenience these oas &'e being disposed of by
» | this common arger,
2. Ca No, 15372003 wila be t categ ag @ leading case,
in which the dpplicant hag clained the follo'vr,'ing main -
Teliefs i *
"ii) Nudsh the impugneq Ofder gntaq 3.1.2003
(.-xmecure a=l1) '
1ii) Direct the Tespongenis to grant One Tije
Boung Promoticn (OTBp) to tha Qplicant by couniing
Bervices Tendareg in the Lepartpent of Rehabilital:iﬁn
With efiaect from 24.12,19,1 ang conse.iucntly ho
benefic o or3p effectiye 24.12,1937 vith all
Conse uentiag benefjty of nay, Perks, statyg ang
Arrearg her2of with SR sriate fate of interes:
till itg Tealizatioy o
3. “he Admitteq facts Of the cage 85 stateg DY *ha
3
n Pities arg that the ’

\ *Pplican: Joined the Departnen+
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According to the Wplicant Simi)

€arlier fileg O4 in the

“pex Court, Whereip the

Jddoment dateq g5 «12,199

arly Placeg Persong haq

iribuna), Which yeys Upto the

Hontpia Suprema C

30931989 Q&ru&,%snﬁcﬂr&w&r&r.a% e Union of

.Indi_g“qg_z_q_gthms, (1999)

the beneg

it of past Services ¢ Such Ciployens e to e

9iven zeop the limiteq PUlpose o eli

on

8 rendared in Ciyig

Tt vige its

“ppeaf fio .

——

2 84CeC 119), e held tpat

gibilj ty for COomgy ting

to enapl g then

unger the C'Bp Schema The
“Pplicunt has also Telieg upon the Judgment Of thig Bengh
t. Man 4y UoI & Ors,
©f the ur.L.uunal 10 04 N y

‘counting E past Serviceg Tendereq HY the

the aorg twhil-a Dc:_ocrtmm t

benefit of Olpp

s cheme,

:q:plir_:&tion clcliming the

w

for th, Furpose o

She hesg Lileg thig

af oF €Said re lies
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case is fully covered by the

decisioﬁ given p this T
v Y s Trip
> ‘ unal on 15th Ju1
o YO
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| 2002 14 loa ’
oy N 407/2000 ang alss ¢ Judgment
. P mént of th
BRI v Bﬂﬁ Supren )
o Preme Court in the case of Dwijin cn
andra



Department,,
Same ang if foung that she has not Tendered the service
in the qualifying grage in the erstwhile Department,

- that periog will not be counteq for
under the OTBP‘ Scheme,

2303‘ are also disposed of wit

With thc. above direct; ons,

*5 ¢

of with no orger as to costs,

s 9.

order on rec_ord in the

- (sthantha a)

Clal Membt.r '
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The Registry 1s directeg to place a Copy of this

files of all the O4s,
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The respondents are granted three

' 151/2003 any 152/

h the same dlrL.C"'lona

these Oids are disposeq

( 10. ° Slngh)
Vice Chairman

then

the purpose of benefit



